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ACT No. XVIT OF 1899.

'PassED BY 7HE GOVERNOR GENERAL 0¥ Inpia 1§ Counonr,

(Beceived the assent of the Governor General on the 14th .7:;1;', '
1899.) : ‘ Rt

-

An Act further to amend the Indian Registra-

tion Act, 1877.

HEREAS it is expedient further to amend the
Indian Registration Aet, 1877; It is hereby 111 of 1877
enacted as follows :— R

1. (I) This Act may be called the Indian Regis-
tration (Amendment) Act, 1899; and .

(2) It shall come into force at once. ,
2. Section 22 of the Indian Registration Act,

1877, is hereby . repealed, and the following section III of 1877

is substituted therefor, namely :—

“22. (1) Where'it is, in the opinien of the Local
Government, practicable to describe houses, not heing -
houses in towns, and lands by referene to a Govern-
ment map or sarvey, the Local Government may, by

rule, require that such houses and lands as aforesaid

shall, for the purposes of section 21, be so described.

“(2) Bave as otherwise provided by any rule
made under sub-section (1), failure to comply with -
the provisions of section 21, clause (b), -shall not
disentitle a document to be registered if the descrip-
tion of the property, to which it relates, is sufficient
to ideuntify that property.” ‘ '




